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IN THE COURT OF M
ETROPOLITA
O6TH COURT ANDHERI, MUMBAJ N MAGISTRATE

LG NO, 360/5W/2020

A
Vit All Kaashifl Kk I Deshimuk) Complainani

ORDER BELOW EXH.1

ed alongwith it Read

he Vier fon AR davic BEeli ’
e verilicabon Afbdavit Exh. 4. Heard fainant in person at length

the case of complainant that he is advocate/lawyer by profession

accused 15 bollywood actres 15 having social media giant

Anstragram” and Twitter handle @ Paval Rohatgi. She is having huge

ran :lI”"l'-'.iI:i_l.: on social media, On 040656200210 afi P”:\;lgrﬂ ik '|'|'|'|h}1,-.r1|;1|,_1_

twieel an her twitter handle 8 Paval Bohatsd
“Ram Ram ji (emojfi) Were Medical Shops not providing
CONDOMS (emajfi) Oops for # Muslim Women there is No
concept of condom (emoji) 5o when they produce kids like a
dozen whar’s big deal if one is born in jail (emofi) But this Kurlya

will do VICTIM drama  (emoji)#PayalRohatgi#
SafporaZzrgarisISISterrorist

¥ Omn 07 A06/2 wensed again posted afollowing tweet on

Ram Ham Ji {emaoy) U are 8 Muslim woman (emoji)
Can U even TALK about SEX??? I it even allowed in Quran?
Ask#Zairn Wasim (Emajis) Do U even know what #foreplay 5
before sex? Oops sorry I forgot A lot of U undergo FGM - Female
Genital Mutilation (Emaji) Hope u are ok down there to enjoy
(emaji).

As per the story ol complainant, above tweets of accused
pread the hatred and disaftection towards the Muslim communin
sublically. Thus, accused defamed Muslim women and entire Muslin

community. She s making fun of the principle laid down in

Quran. Complainant a IACHEL \ 1 Police Statiol
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police failed to take cognizance. Therefore, he was constrained to file
present complaint. He finally requested to take cognizance of his A

complaint.

4. Complainant filed his verification statement on affidavit at
Exh.4. Every community has right to profess its religion. No individual
has right to make a fun of any custom or rites of other community.
Prima facie, above tweets show the disregards against the Muslim
women and community. Complainant has not filed Certificate under
section 65-B of Indian Evidence Act on record. Technical investigation
about tweets is necessary (o proceed against accused. Such investigation
can be conducted through police only. Considering the allegations in the
complaint, | am of humble opinion that inquiry under section 202 of
Cr.DC. is necessary. Hence, the order:
QRDER

1 Call inquiry seport under section 202 of CrRC. from concerned

police station r/o 30/04/2021.

2. Issue Yadi accordingly. = yie Y-
(Bhagmvat T. Zirape)
Date : 30/03/2021 Metropolitan Magistrate

66" Court, Andheri, Mumbai
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